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Central ^Administrative Tribunal 1\'
. Principal Bench
^

CP No.206/95 in OA No. 1066/94

Neu Delhi, this the 29th day of March, 1966' -

Hon'ble Shri A, U.Haridasan, \yice-Chairman(3} i
Hon'ble Shri 8.K. Singh, Member (A)

1. Shiv Dayal s/o Late Ganesh Das,
r/o 2/145, Subhash Nagar, V
Neu Delhi- 110 027. ...Petitioner i , •

(By Shri Ranjan Duivedi, Advocate)
Versus

^ 1. M,ft,Sivaraman, ' /•
Secretary Revenue, Min. of Finance,
Deptt. of Revenue(Ad^II-a),
North Bilock, Neu Delhi,

2. Shri A.M. Prasad,
Director General of Inspection,
Customs 4 Central Excise,
D-Block, I.P.Estate,
Neu Delhi. . .Respdnasnts

(By Shri V, S.R .Kr ishna, Aidvocate) =
I

ORDER (ORAL)

By Hon'ble Shri A, V.Har idasan, Vice-Chairman, •

Heard the learned counsel on either siddo

This G.P, arises out of the order dated 9th .:

March, 1995 passed in 0«A. No. 1066/94 uhich was dispos;eiJ ,

off uith a direction to the respondents to consides'. th4

fixation of pay of the petitioner on his prcmotion to th'a

post of Assistant u.e.f.* 1.6.1989 in terms Of the

averments in the letters referred to in the jadgemant

as also of the judgement of the Hon'blo SuptsmG ut-urt'

in B.K. Sain Vs. U.O.I* to give the applicant a speak;idg'

01der,

2. Alleging that the direction contained in the

judgement has not been complied uith and that ''nactiort .

on the part of the respondents amounts to a defiance .

the orders of the Tribunal, the petitioner hos filed thls:
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• r, fhat action under the CcntacnptContempt Petition praying that actio
u Snitiatsd aoainst the responoenis,of Courts ^ct may be initiated . . .

KPfln served on the respondents, a3 Notice having been serv ^

rlply has been filed on behalf of the respondents in u .
it has bran atatsd that the direction contarned rn^-ne^ -
Older has been fully complied uith by fixmg the pay ,

to the direction giuen in the judgweht'petitioner according has been ; : .
and inatructions for disbuisemen a 3 ai-io

4-hfi crde^ ^ ^

piuenby order dated 8.11.1995. a ccpy of
a to the reply statement. It has also bean ; ybeen annexed to the reply » y l

n, Hoinv in finalizing tns
3tated that there has been some delay ^ ,
„tter and uhloh has baan highly regretted. The respondent,, ,^
therefore, prey that tahlng into apccunt that there^as no. . ;intention for defiance of the orders of the. rrbuna. , ^

Contempt Petition may be closed. ,
hpot filed the rejoinder stat ing' tha.. • • j4 The petitioner has filed tne j

oL Deputy Director of Inspection (Mmn.) .hrl i y
CO 19.10.1995 issued areply to his representation sta ,.^ . ;
tbct theiudgemant inB.K. Dain-s case ia net applicable-t.
bim. The petitioner, therefore, contends that the ooncsmpt. ^

4

is still there. _ .hl'r' ' ''
e^T. t-iosrino U3 riOtlCS «

When the matter came up for hearing, u
1 respondents haua substantially cCpUed uith the ;
birection contained in the iudgameht dated Dth «arch.1995:, ^
eod. therefore, ue find no reason to proceed further uitK ^

r f mnt Petition. Hence, the Contempt Petition t® .this Contempt Hetition.

closed and the notices discharged.
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J- Wi1- xx-«u ( A.ii.Harii^aan} .
(B ,K .Singh^^^,—• \/icB-Chair'»ar)(^ v

Member


